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. CENTRAL ADMINISTRATIVE TRIBUNAL
: GUYAHATI BENCH .  _
A'._;f - Am‘ - . .
' Orlglnal Appllcatlon No. 62 of 2000.
Date of DGCJ_S.IOH""‘”"""‘
- ‘Q”ji 5138?13 ,Trj'pjtf{, = T = e e e o .. ..Petitioner(S)
- - sj{, ‘P;'K; Gf s?a‘fu; aendc: Mj.s: ;Af‘a} ui:%? I;: _- e e _Aavocate for the
Petitioner( s}
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- U"i,ong. of fnfjfffis ; e e e e -Respondent.( -)
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THE HON'BL& MR JUSTICE D .N.CHOWDHURY. VICE CHAIRMAN
THE HON*BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER.
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1. Whether Reporters of local Papers may be allowed to see the

4. Whether the Judgment jis Lo be circulated to the other Benches ?

Judgment delivered by Hon'ble Admn.Member.
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Criginal Application No. 62 of 2000.

Date of Order : This the 7th Day of august,2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman .

The Hon'ble Mr K.K.Sharma, Administrative Member.

Mrs. Krishna Tripathi,

W/o Sri Hari Nath Tewari

vill & PoQo MaBoSipah (Doharighat)

Dist. Mau (Uapo’ 275303. o o o &pplicant

By Advocate Sri A.K.Goswami & Ms A.Talukdar.

- Versus -

1+ Union of India _
represented by the Director,
Navodaya Vidyalaya Samiti,
New Delhi. -

2. Navodaya Vidyalaya Samiti,
represented by its Director,
A-39, EKailash Colony,

New Delhi 110048.

3. The Joint Director (Admn)
Navodaya Vidyalaya Samiti,
New Delhi.

4. The Deputy Director,
Navodaya Vidyalaya Samiti,
Regional Office, Shillong.

5+ The Principal,
Jawahar Navodaya Vidyalaya,
Pallapool, Cachar, Assam.

6. The principal,
Jawahar Navodaya Vidyalaya,
Ramkrishna Nagar, Karimgang,
Assam. . + « Respondents.

By Advocate Sri 3.Sarma.

QRDER

K.K.SHARMA , ADMN .MEMBER,

By this application under Section 19 of the Administra-
tive Tribunals Act 1985 the applicant has challenged the
order of termination dated 26.4.99 issued by the Deputy
Director, Navodaya Vidyalaya Samiti, shillong as also the

VO NN
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order dated 7.6.99 relieving the applicant with effect from
10.5.99 and alec the order of Joint Director, Administrétion
dated 10.12.99 rejecting the representation dated 14.6.99.
The applicant has also challenged the recovery of Rs. 834/~

and Bs. 16,150/~ as ordered vide ordergdated 7.6.99 and 17.12.98

2. The applicant was appointea on contract basis by
order dated‘9.9.96 at Bhadohi and was transferred to Balla
Rae-bareli vide order dated 25}9.96. In response to an
advertisement the applicant applied for appointment as

PGT ,Mathematics and after interview she was selected and
posted at JNV, R.K.Nagar, Karimganj vide order dated 20.11.97
(Annexure-IV). The appointment letter mentioned that she
would be .on probation for a period of two years from the
date of appointment which may be extended by the competent
authcrity. The post was mentioned to be purely temporary
basis and could be terminated at any time by a month's nctice
from either side. The applicant was informed by a letter
dated 24.4.98 that her attending mn‘orientation course!

was absolutely necessary. The applicant attended the orien-
tation course from 15.6.98 to 29.6.98. It is mentioned that
the—appiicant due to the applicant's efforts the pass
percentage in Mathematics in the Board examination for the
first year of applicant's teaching was 97% and in the
second year the pass percentage was 100%. vide order dated
18.11.98 the applicant was transferred to JNV, pailapool,
Silchar and was relieved on 3.12.98. While she was at

Silchar by letter dated 17.12.98 issued by the Principal,
informed '

'JNV, Karimganj she was?/. s that an auount of Rs. 16150/~

was recoverable from the applicant for shortage of furditure
items. No such shortage was informed to the applicant while
she was working at Karimganj. By order dated 10.4.99 the

Principai. JNV, Silchar required the applicant to produce

contd..3



her certificates in original. Vide order dated 26.4.99

the service of the applicant was terminated with effect

from 4.5.99. The appiicant was relieved with effect from
4.5.99. She made a representation dated 14.6.99 before

the Director, JNV, New Delhi. The applicant approached this
Tribunal by 0.A.N0.205/99 which was disposed of as pre-maiureg
by order dated 5.7.99. The applicant's representation was

re jected by the Director, NVS by order dated 10.12.99. The
applicant has challenged the impugned orders on the ground .
that the order of termination was bad in law, based on
irrelevant and extraneous considerations.The respondents
have igncred the outstanding results of 97% and 100% success
in the twc years. The recovery of alleged payment has been

made without giving any opportunity.

3. We have heard Mr A.K.Goswami assisted by Miss A.
Talukdar, learned counsel for the applicant and Mr S.Sarma,
learned counsel appearing on behalf of the respondents. It
was argued on behalf of the applicant that no school can
function without a Mathematics teacher and she was the only
Mathematics teacher in the school. There was no record of
any unsatisfactory service of the applicant and she was
never informed of any adverse remarks about her performance.
The applicant had been selected by a Selection Committee
for teaching in English. Q‘ o T T e

4. We have also heard ﬁr.s.Sarma. learned counsel for
the respondents. The respcndents have also filed written
statement and produced some records. The respondents have
challenged the submission of the applicant that she was
able to achieve 97% result in the Clésé-x examination

in 1998. It is stated that the result was achieved because
of the efforts of the applicant‘'s predecessor who had
completed the syllabus by the time the applicant had joined

her duty. During the academic year 1998-99 when the applicant

| \ C U -y
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was teaching Mathematics in JNV, R.K.Nagar from the
beginning of the acaéemic year till 3.12.98 the result

in the Mathematics was only 70%. The performance of the
applicant was assessed by a DpC which recommended for
termination of her service. Accordingly the service of the
applicant was terminated on the recommendation of the DpC
and there was no illegality for such termination. The
respondents have placed on record the 22'M03§?ly Prébatioh
Report dated 16.4.99 and have relied on this Lstateq" that
the applicant was not capable to teachzgnglish and she
lacked knowledge in her subject. The submission made by the
respondents have been disputed by the learned counsel for
the applicant. The applicant has also filed additional reply
to the written statement. In the additional statement it is
stated that in the academic year 1998-99 the applicant had
taught Mathematics in Class XII and in the Board Examination
of 1999 for Class XII the result was 100% in mathematics.
The applicant has also filed a copy of the result sheet

as Annexure-A to support this statement. It is denied that
the applicant was ﬁevér informed about any inadequacy by
the pPrincipal. It was urged that as the termination was
sought to be made on accocunt of poor performance of the
applicant such order of termination could not have been
passed without affording her any cpportunity. It was not
also informed to her that her transfer to Silchar was 6n
account of her poor performance.

5. We have heard learned counsel for the parties at
length and perused the documents filed by.the applicant

as well as the respondents. We have also gone through the
records prcduced by the respondents. The record of the
respondents shows that the service of the applicant had

been terminated on account of her poor performance. The

contd..b



stand of the reSpondents is not consistent. It has been
submltted that the result of 97% achieved in the first year
of her service was due to the efforts of her predecessor.
The respondents have stated that in the second year while
the applicant was teaching Mathematics upto 3.12.98 at
Karimganj the result in Mathematics was only 70%. On behalf
of the applicant it is stated that for the academic year
1998-99 while the applicant taught Mathematics in Class XII
upto 4.12.98 the result was 100%. This fact has not been
disclosed by the respondents. From the records produced by
the respondents it is seen that 22 Monthly probation Report
was made by the respondents from 24.4.99 while the applicant's
probation was upto 3.12.99. No reasons could be given as
to why 22 Monthly Probation Report was carried out 8 months
before the completion of the probation by the applicant. The
record also shows that the Principal, JNV, Pailapool by a
letter dated 17.3.99 addressed to the Deputy Director, NVS,
Shillong reported the performance of the applicant. He also
enc losed performance sheets from first to fourth Pre-Board
Examination 1999. for Class X and Class-XII. We have perused
the result sheets enclosed with this letter. The applicant
was transferred from JNV, Karimganj only on 3.12.98. Thus
the performance covered in this result sheet pertains to
at least 3 Examinations conducted‘prior to her joining ’ﬂ_
the VidySfa?iZ??ﬁg'only examination conducted after joining
in December 1998 would be the Fourth examination. A. perusal
of thé two result sheets shows that the number of students
who obtained more than 50 marks in each of the examination
Was as under

& XII

"Result of Class X/1st to 4th Pre-
Board Examination 1999.

; : lst Exam. 2nd Exam. 3rd‘Exam. 4th Exam
Class X 2 6 5 13
Class XII 2 6 2 17

\LCﬂ\vKJQ>L\£k}\/\\f éo td. 6




A.perusal of the above result € shows that the performance
obviously improved in the 4th examination after the applicant
had joined. poor performance of the 1st, 2nd and 3rd exami-
nation in 1999 pPre-Board examinationjcould not be attributed
to the applicant. The termination of the applicant for the
reasons mentioned above was for extraneous reasons and the
same cannot be sustained. The termination appears to be
arbitrary. The'22 Monthly Probation Review was due in'
October 1995. It was carried out on 24.4.1999. No reasons
justifying such review 6 months before it was due have been |
given. The proforma for '22 Monthly Review'expects reviewing

officers to be objective and contains fcllowing instructions.

"] . Disregard your general impression of
the officer and concentrate on one
factor at a time.

2. Study carefully the implications of
each factor.

3. when assessing an officer, call to
mind instances that are typical of
his work and way of acting. DO not
be influenced by UNUSUAL CASES which
are not typical.

4. Make your assessment with the utmost
care and thought. DO NCT ALLOW PERSONAL
FEELINGS TO GOVERN YCUR ASSESSMENT.

5. After you have given your assessment
for each factor, please som up your
general views about the officer indi-
cating in it any additional factors
particularly those related to his
INTEGRITY and ability to correct himself
if his faults are pointed out to him.®

These instructions have not been cbserved by the reviewing
officers. The disciplinary/appellate authority have not
acted objectively. Their actions are considered arbitrary.
The recorg also does not show that the applicant was not

a good teacher. The result of 97% or 100% cannot be consi-
dered poor. When the termination was made on account of
poor performance the applicant was required to be given

an opportunity to present her case. This has not been done.

\\C, k}\j>k»¥aj_~\7
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Similarly the recovFry of the amounts mentioned aboﬁe
without giving her an opportunity also appears to be
arbitrary. accordind’ly the impugned orders cannot be
sustained and are quashed. The applicant shall be deemed
to bé in service from the date of alieged termination and
shall be entitled to all consequential monetary benefits.
?he application is accordingly allowed. There shall,

however, be no order as to costs.

A (N o

( K.K.SHARMA ) = ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: ADDITIONAL BENCH

GUWAHATT

An.application U/s. 19 of the
Administrative Tribunal Act,1985,

0.4.No. A«% /2000

Mrs. Krishna Tripathi

W/0.Sri Hari Nath Tewari
Vill & P.0.M.B.Sipah(Doharighat)
Dist. Maw(U.P.)275303

o« +Applicant
Vse
’ 1. ‘ . f .d. v ’
§ ggnn? I&la wpEuT MO 2
712. Navodaya Vidyalaya Samiti,
represented by its Director,
o A-39,Kailash Colony
Vet 4. New Delhi 110048

3. The Joint Director(Admn)
NOVOdaya Vidyalaya Samiti
A- 739 Kailash ‘Coloney New Delhi
F100L8.: .t o 00

h; The Deputy Director,
Novodaya Vidyalaya Samiti
Regional Office,Shillong -
Nongrim Hills,Shillong

Ko thna '%’Jo%/’ej/u'
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5
5. The Principal,
* Jawahar Novodyapa Vidyalayé |

Pailapool, Cachar, Assam.

- 6. The Principal
Jawahar Navodaya Vidyalaya
Ramkrishna Nagar, Karimganj

Assam.

Wotthne °aé@%511&d ’

... Respondents

1. PARTICULARS OF THE ORDEE AGAINST WHICH
APPLICATION IS MADE '

i.  order No.Ref. No.F.1-/PF/KT/97/IVS (SHR)/391
‘dated 26.4.99 issued by theDeputy DPirector, Novodaya
Vidyalayé Samiti, Regional office,”Shillohg, whereby

the services of the applicants were terminated forthwith
in pursuancé of the provisb to sub rule (1) of Rule 5

" of the Central Civil Sefvices(Tempdréry service)Rules,.

1965,

‘

. ii, Order No.T.3.8/PF/Kt(JNVP/99/3077 dated 7.6,99\"
issued by the Principal, Jawahar NavodayafVidyalaya,
Pailapool, relieving the applicant w.e.f. 10.5.99

and stating therein that an amount of Rs.834.00 is recover

able frdm the applicant.

iii, Letter Ref, nd;F.Z-BB/JﬂNRK/98/1Oh9-50 dated

”{7.12.98 issued by thevPriﬁcipal, Jawahar Novodyaya
Vidyalaya , Karimganj stating that an amount of .
m.16,156/; was recoverable from the applicant;for

shortage of furniture items.



' rejecting the representation dated 14.6.99 filed by the

X{
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iv. Memorandum No.E. No.2.48/99-NVS(Estt) issued by the

Joint Pire ctor(Admn)Novodaya Vidyalaya, Samiti, New Delhi

petitioner.

2. JURISDICTION OF THE TRIBUNAL

- The épplicant declares that the subject matter

hna "gzn‘/oa:&u'

of the orders against which he seeks redressal is Within.

the jurisdiction of the Tribunal.

3, LIMITATION

The applicant states that the application is

filed within the periéd of limitations.

4, FACTS OF THE CASE

8. That the applicant is a qualified teacher of
Mathematics having post Gréduate degree and élso possesses
B.Ed degree, The petitioner héd been appointed as TOT
(Maths) on contract basis at the Jawahar Navodaya'vidyalaya
Bhadohi, vide order dated9.9.9é?¥és subsequently

posted as TGT(Maths ) on contract basis at Jawahar
Navodaya Vidyalaya Balla Rae-bareli vide order dated
25.9;96, both orders being passed by the Deputy Yirector,
Novodaya Vidyalaya Samiti (NVé; for short) Lucknow.

Copies of orders dated 9.9.96 and 25.9.96 are

annexed hereto and are marked as Annexure I & II

respectively. -

b. That the Jawahar Novodaya Vidyalaya, JNV for
short, is an offshat of the Wational Policy of Education,
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1986 and pursuant to. this the Govenment of India

éstablished_NoVodaya Vidyalayas in 23_Sfates and 7
Union Ierritories. The objective of Novodaya YidYalayas
Scheme is to promote nafional integration.andlélso to

encourage students predominantly from rural areas and '

iJﬂkzﬂ&u‘

weaker sections. It is pertinent to mention that the

Novodaya Vidyalayas are under the Ministry of Human

. ®  Rourceg Development, Govt.of India. Homver, its

N
activities are fixzmzx financed by theGovt.of India. : j§
through an autonomous organisation, i.e. the Novbdéya | g%
Vidyalaya Samity. It has been created in order to enable
the Goveernment of India fo discharge the Constitu
.Altional'obligation of making access to education as
well as quélity possible‘to rural and backwardrpeqﬁle
of the cogntry. - | ‘ |

~

'é. That pursuant‘to an advertisement, the
applicaﬂt submitted appiicatibn with requisite parti
cularé for appointment as PGT(Maths) and the reSponaent
':?ﬁ‘ no.3 vide letter dated 16.6@9%j%%£ applicant wes selied
fqr'an interview on 8.7.97 for selection to the pdst
of PGT(Maths). The applicant appeared for the interview.
_ and vide order dated 20.11.97 issued by the Beputy
Director, NVS., Shillong, the applicant was selected
to the post of PGT (Maths) . x¥kexappXxeank and her -
services were placedikavadaya Vidyalaya, R.K. Nagar
Karimganj. The applicant was put on probation for a
period of two years from the date of_appoinfment.lt is
:felevant to state that such appointment orders are issued o

on cyclostyled sheets to all selected candidates and
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the applicant was ,also given one such cyclostyled
order wherein it was indicated that the post to

! L]
which she had been appointed wass a temporary one.

Copies of letter dated 16.6.97 and order dated

20.,11.97 are annexed hereto and are marked 8s

Annexures III and IV reSpectivel§.'

Ut §Pr CEkﬂ}baZ&QJ.

d. That although the appointment order indicated .
that the appointment of the applicant is to a temporary
post, in fgct and in reality, the posts are perrﬁanent
in nature. In this connection, it is stated that the
Deputy Director, Training NVS, had issued a letter
dated 24.2.98 whereby‘it was indicated that fhe NVS

had orgaied an orientation course for newly recruited

PGTs and for others who had not attended any course in

the last four years, and it was ordered that the preéence
of the applicant was an "absolute necessity". Vide
letter dated 7.4.98 issued by the Deputy Director,
Training, NVS, the orientation course was fixed

w.e.f. 15.6.98 #0 29.6.98. The applicant attended this
traiﬁing programme and the same is certified vide

certificate dated 29.6.98.

Copies -of letters dated 24,2,98 and 7.4.98
are annexed hereto and are marked as Annexure

V and VI reSpectively.

e. That on 22.11,98'an incident took place involving
grossly inappropriate behavour by one Shamina Ferdouse
and one Kalyan Pisagy both students of C lass XII of

the School. The applicant, as house mistress, made a
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written'complaint dated 23,11.98 to the Principal, JNV,
Karimganj requesting®that the gu¥lty students should

be'eXpelled immediately.

A copy of complaint dated 23.11.98 is annexed

- hereto and is markeq as Annexufe VII

f. Thaet it is relevant to state thet the performance

of the applicant was good and this is apparent from the .

result of the students in Mathematics at the Board
Examinationiwhere in the first yeér of the applicant's
teaching the pass percentage ®f in Mathematics‘was
 9Th. In the second year of the applicant's Em teaching,
the pass pzaceﬁtage actually went up to 100% . It'is
also stated that at no point of time, the‘applicant
was informed that her performance was unsasisfactory
~and needed improveﬁent. Lo the knowledge of the

applicant, there was no complaint from any quarter. -

g.  That pursuant to an order dated 18.11.98, the

applicant was transferred to JNV, Pailapool, Silchar,
1 s

and vide relieving order dated 3.12,98,the épplicanﬁ I:ﬁ*

was relieved in the afternoon of 3.12.98 and she accor-

dingly joined JBV,'Pailapool, Silchar.

h. That while the applicant was serving at JNV,.
Siichar, the Principal of JNv; Karimganj, where the
applicant had last worked, sent letter dated 17.12.98
to the Principal of the applicant's School at Silchar,
stating therein that an amount of Bse 16,150/~ was

recoverable ffom the applicant for shortage of certain

Hotlghma o pabhs



i. | ?pat the applicant wrote a letter to the
.?rincipal, JNV, Karimganj, denying'ﬁhe allegations

" to state that no such allegations of shortage of

-7 -

furniture items whjch were under her charge during

her tenure at JNV, Karimggnj;

A copy of letter dated 17.12.98 is annexed

‘hereto and are mafkeq as Annexure VIIT.

made in his leter dated 17.12,98. It is relegant

furniture were made while she wés working at Karimganj

or when she handed.over chargé. The allegations habe
been levelled against the applicant only after her

transfer to Silchar, .

Je " That thereafter the applicat continued to render

her serv:-ices at the JNV, Silchar to the satisfaction

of all. “he petitinner had earned the trust and confidence
of the School authorities and vide order dated 19.2.99
issued by the Principal, JNV, Silchar, she was one of
the four teachers singled out to look after the const

ruction work of-temporary staff quarters.,

A copy of order dated 19.2.99 is annexed hereto

and is marked ss Annexure IX

k.  That vide order deted 10.4.99 issued by the
Principél, JNV, Silchar in pursuance of letter dated
31.3.99'iésued.by the Deputy Director,.NVS,Shillong,
the applisant was dire¢ ted to submit her certificates/
degree in originals in the office before 20.4.,99-

for onward submiséion to the DeputyDirector, NVS,Shillong.
The applicant complied with the said order and submitted

the requisite documents,

.CX%ﬁQAZM< .G3ﬁ7}9422d
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A copy of order dated 10.4.99 is annexed hereto

and marked ss nexure K.

i. That the applicamts performances at Karimganj
had’ been remarkable and even at Silcher, in the span of
barely a few months, the applicant had oA the trust and
confidence of all concerned, However vide order dated
2644.99/4.5.99 issued by the Deputy Direc tor, NVS,

Shillong, the applicant's services were terminated forth-

Dhna Q:hﬂ79hZQu{

-«

with under Proviso to sub-rule (1) of Rule 5 of the

Central Civil Services(Temporary Service)Rules, 1965.

A copy of order dated 26.4.99/4,5,99 is annexed

hereto and is marked as Annexure KI

*

m. | That the applicant statesrthat apart ffom_fhe;
}aﬁplicant there was no otfer PGT (Maths) teacher in JNV,
Silchar, and the applicant states that the impugned order
of temmination has been.passed without jurisdiction and.

for oblique motive and is malafide .

n. ‘ That thereafter the Principal JN€S, Pailapool,
issued order dated 7.6.99 whereby the appllcant was
relieved w.e.f, 10,5.99 and was granted one month salary
in lieu of one month notice. However, on the basis of a
request made by the Principal, JNV, Karimganj vide letter
Adated 7.12.99, an amount of Bs. lfbﬁSO/- was to be recovered
from the applicant., As such after‘dedupting the amount

due to the applicant, the amount recoverable from the

«.'.9 '
v

-~
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applicant was found 'to be Rs,834/- .‘he applicant was
requested to deposit,this sum before 30,6.,99. ‘%§

A copy of the order dated 7.6.99 is annexed S

_ | %

hereto and iis marked as Annexure XII, [2
o.  That the applicent filed a representation dated g?
14,6,99 against the orders dated 26.4,99/4,5,99 and. ;%

®

7.6.99 before the Director, NVS, New Delhi but as no t{

action has been taken on the said répresentation, the
applicant approached this Hon'ble Tribunal for apprcpriate

relief and her application was registered as 0.A.N0.205/99,

2

p. That O.A. N0.205/99 was disposed of by this

Hon'ble Tribunal vide order dated 5,7.99 as premature as

. the app¥iment representation of the petiticner. was still
~ pending before the Director, NVS, New Delhi. Further the

Director NVS, was directed to dispose of the application

as early as possible.

A copy of the order dated 5.7.99 is annexed hereto

and is marked as Annexure XITI

Qe ‘That vide lMemorandum Wo.E.No.2-47/99-NVS(Estt), dated
10.12.99 issued by the Joint Director(Admn) with the

approval of the Director (NVS), the applicant's represen

‘tation dated 14,6,99 was rejected,

A copy of the Memorandum of dated 10.12,99 is

annexed hereto and is marked as Annexﬁfehxiv

‘ Sov
T, That it is relevant to state thatrgfter the

services of the petitioner were terminated, another’



100 )

berson was appointgd to the post on a part time basis,
betraying oblique motive and malafide on the part
of the respondents in,terminating"thg services of the

applicant.

GR . EE"{"””wa - -

A, For that the impugnédvérder’of termination is
bad in lew and as such the same is liable to be set

aside and quashed.

Wﬂ%m T joil A

"B,  For thet hwing regard to the attending facts
‘and girbumstances, by'nb stretch of the imaginétion,
notwithstanding meﬁtioning of the post'as a temporéry
oneAih the appointmeht order, can it be said that in
reality and in effect the post is a temporary post and
on the confréry, it being crystal clear that the post
' is permanent, the Central “ivil Services(Temporary
Services)Rules, 1965, are not applicable in the case of .

.the-applican? and as such, fhe impugned orders are

liable to be set aside and quashed, = - :

c. For that the impugned order of termination has
been passed on irreievant and extraneous consideration
without any application of mind and as such the same

is lidble to be set aside and quashed,

*

D, For that the epplicant’s performance as a teacher
be;ng outstanding, with;percentage of pass in her subjeqt*
in two years of service being 97 and 100% ,randthere
'being no complaints égainst her, it could not be said

that her performance was not satisfactory and in the
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" said view of the matter, the impugned order of termination

is liable to be set aside and quashed.

E For that the 1mpugned order of termlnatlon hav1ng
G""WM—C'

been passed to P2 part time employee and as ssh the same

is illegal and discriminatory and is liable to be set

aside and quashed.

F, - For that the impugned order of termination Having
been passed in gross violatlon of natural Justlce the

same is liable to be set aside and quashed.

onighma ?ﬂ%%

{

G 'Fof that the impugned order of recovefy dated
17.12.98 having been passed without any enquiry and

without affording any opportunity to the petitioner to

‘state hef case, the impugned order is bad in law and

+the same is liable to be set aside and quashed.,

H. For that the impugned order dated 17.12.98 is
stigmatic and penal in nature and the same haviﬁg been
passed in gross Vlolatlon of the principles of natural

gustlce the same is liable to be set aside and quashed.

I. For that the order dated 10.12.99 having been

passed in a most smzhkﬂ manner without reasons and |
1nsufflclent grounds the same cannot stand in the eye of
law and as such the same is liable to be set aside and

quashed.

3.  For that the impugned order dated 17.12.98 kEx
having been passed arbitrarily capriciously and ithout assi
gning any reasons thefeof, the same is liable to be setl

aside and quashed.' ‘ | ‘ /



-12- | T

.
54

K.  Yor that the order dated 10.12,99 rejecting the

representation filed by the petitioner. having been passed

' on extraneous consideratinns and {gavhingcax relevant

considerations, the same is bad in law and is liable to. j%?

be set aside and quashed.

Le For that in ¥Xm any view of the matter, the

impugned orders are liableto be set aside and guashed,

XUAh Na

6. DETAILS OF REMEDIES EXHAUSTED,

The applicant filed a representation dated 14.6.99
against the impugned order befofe the Difector NVS, |
New Delhi but the same was rejected vide Memorandum dated
10.12.99. ?he applicant had also fihéd 0.A. 205/99 before this
Eon'b1é Tribunal but the éame was dismissed as prematufe
vide order dated 5.7.99 on account of non disposal of fhe

representation filed by the applicant,

7. MATTER NOT PENDING WITH®M® ANY OTHER COURT ETC.

The applicant further declares that the matter

‘regarding which this application has been mdde is not

pending before any court of lmwor any other authority or

any other bench of the Tribunal, ’

8. RELIEF SOUGHT

In view of the facts meqtioned in paragraph &
above the applicant prays to the following reliefs :

1. To set aside order No.Ref. No.F.1-PF/K?/97 NVS
(SHR)/3q1 dated726.h.99 issued by the Deputy Director,
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Novadaya Vidyalaya Samiti, Regional office,Shillong

whereby the services of bhe applicant were terminated

forthwith in pursuance of proviso to sub-rule (1) of

Rule 5 of the Central Civil Serv1ces(Temporary serv1ces1;§

Rules, 1965,

dated 7.6. 99 issued by the Principal, Jawahar Novodaya

'Vidyalaya, Pailapool, relieving the applicant w.e.f.

-

- &
N

ii. Lo set aside order No.T.3.8/PF/KT (JNVP)/99/3077 [®
<
iy
X

10.5.99 and stating therein that an amount of Rs. 83& 00

(X

is recoverable from the applicant.

iii. To set aside and quashe letter ref. no.F.2-38/
JNVRK/99/1049-50 dated 17.12.98 issued by the Principal,
Jahawar Novodaya Vidyalaya, Karimganj, stating that ‘

an ambqnt of Bs.16,150/-was recoverable from the appdicant

for shértage of furniture items.

iv, To set aside and guash memorandum no.E.No.Z-h?/
99 NVS(Estt)dated 10.12.99 issued by the Joint Director
(Admn) 3R%"the approval of the Director (NVS) rejecting the

petifionerIs representation dated 14.6.99.

Ve To reinstate the applicant in service w.e.f,

10.5.99 with full pay and benefit.

9. INTERIM ORDERS.

Pending final decision on the application, the

‘ , Seels . .
applicant. maje issue of the following interim

ordess :
NONE



10.

.

Does not arise. The application is filed lecally

by the Advocate of the applicant, -

11. Particulars of Bankdraft/postal order in respect

~

12, List of enclosures~ As stated in index.

/

L, Post office at which payable. go,

1. Number of postal ordér : 5& Lsadz2q
2. Name of issuing post office : &fo

~

of the application fee : - L o
3. Date of issue of postalorder :'|5/Q]MW

3

RN
B
§
&

Verification...15
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Verifi cation

I, Mrs; Krishna Tfipathi, wife of Sri Hari Nath
Tewari, Village and Post Office M.B., Sipah (Doharighat)
. District Mau (U.P) 275303, do hereby Verify tha£
the statements made in paragraphs 1 to 3, 4(a, © e),
4(g), 4(1), 4(j), 4(m), 4(o, r)y 5 to 10, 12 are true
to my knowledge those made in paragraphs 4(b), 4(d),
4(£), 4‘(h,. ky 1)y 4(p nyq)y 11 are true to' iy information
and I have not concealed any material facts,

And T sign this Verificiion on this 8th day
of Febr'2000 at Guwahati,

Kot GhTA ?m‘fé i

Signature
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NAVODAYA VJDYPJ[YA SAMITI, B--159, NIRALA AGAR LUCNlCu.
Lu<l HOW lh:qjgw; Lucinow:
Dated: 9.9,1996

No. F lo~°(ContractX/QQ/HVS(LRL'\<4;\\22 \
‘ Registered,

Teo :
The Principal,
Jawahar Navodaya Vidyalaya Bhadohd
Sk xkr & RRAAXERERREREK '
Sir, '
gqt. Keishna Tripathi,
on contract basis

has been selected as TGT (MathS)
anG he, che is hein¢ posted in your Vidyalaya. Contract agreeinent
proforma in Triplicole as alao cenclosed herewith for your neceves

ary action.
! to join his/her

The candidatce chould not be allowea
You are alte requested

dutics before filling agreemont form,
Caste ...

ate ( LdUgatlonﬁl Qualificaticns,

uties

= e _check up the certi [15
PRI x\J ‘ne d

Ortificate cte, Y befo e
the Contract Agreement may

A duly filled copy <
is OfLLCG for information alongwith a copy ]

please be sent to thi
nd the joining repert of the

of joining report, Please se

cancdidate telegraphically.
Y. urs faitly

( <. Haque )
Deputy Director.

vill, & P.O. -ipoh(Dohrlghat)

Enc: fs above,

srishna Tripathi,

Copy to
Sut,
He/she is hereby directed to repoxrt to the Principal Jawahar

Mavodaya Vidyalaya
anpulntmenL will be canCGllod

- failing wiich the
3 _ : |
: : Depu b/ -y el e
. -
A +
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MNavodaya Vidyalaya Samiti
(An Autonemus Organization of Ministry aof

Human Aasouice Deveiopment. Department of
Education, Govt. of India)

v
(e s Bee 1 nea [en fopn
NGl BT BE L0 et )

= A
, ‘ Do a7t .
F.le-z(,Conto)/%/st(W “‘L | i /o 254941996
4 ¢ c\‘ - -
‘\U\Q) b\d)k o

OFFICE ORBER

In part-ial modification of Llhis office order No, R
F,16-2(Cont)/96/NVS(LR)/ 13483~84 dated 9,9,1996 , the plaée of
posting of Smt, Krishna TRipathi, TGI ( maths) on contract basis
is changed from JNV Bhadohi to JNV Balla Rae-bareli, She is thus
directed to join her duties as TGT (»M§§h§) at JNV Balla (District
Rae-bareli) lat@st by 10th October , 1996 , failing which hep
offer of contract appointment will be treated as withdrawn.

The other terms and conditions shall. remain unchanged,

-

/
Tq//

é&t. Krishna Tripathi
village & P,O, Sipoh { Dahrighat)
District Mau U.P, _

Copy forwarded to~

1. The Principal, JNV , Rae-bapel i
24 The Principal, JNV , Bhadohi.

-

-

e

Deputy Director.

\ 159, Naan sne, aeg; 226 022 / B-159, Nirala Nagar, Lucknow-226 022
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VIDYALAYD SAMTT ¢ RECIUNKE;PFFICE: SHILLDNG:'MEGHALAYA-

52/NVS(Rectt)ﬁ Rectt/ 97~98//ZL227 Date: 29.5.97.
- —  a C
: : 1£ cOF€ T )—

KRTSHNA T@fj}i“’”‘

~iltbo — S\[>_¢L, Cbo}\onﬂa)\&l'_)
‘)\sq*- n\“&l (\) I} "*k*;\«fx, ‘ -
¥>p“_~ ;lt7 3(3:% ' -7 .- L
Wb Tntaerview for the post. Coof A2 ¥>c\l",”§§ff&kﬁ:),

fanis 1<qunlﬂ1'77

°

. Direct /Dept 4

K3

51r/ Madam,

1

' Wwith reference to youx oopl;\catlon for the post of PC\T (M‘M‘ﬁ\) .

. You are hereby derC*Od Lo appear for an

{nterview at the place, date anﬁ time given below: -

Place: REGIONAL - _OFFICE,NAVCD \V‘ UTDYALAYA ﬂAMTFI UPPFQ LACHUMIERE /
S _~,_,*_______~_,__,__,_,

SHILLONG=_ 793001 ( MG ANTAYA Y/

DATE * R, ¢7. 144 - 206

Prime: 0900 Hrs/ LaldtEs. ¢
; L N ¢

2. 1f the Selection Commintee 18 unairle Lo interview you on the

Spccified‘above, it will be nercssary for you to stay on. until the

next day without any claim for cverstaYs
3. You Are requested Loaby ing with you the following documents
at the tiwme of Tnbervicw. o
. . ‘ .
i) The original ngL(‘ , hipleoma and Mark snoots ( Part- 1/

part- I1 ctc . if any) in support of Educational QJallfications starrina

{rom H.L.E.C. omwards.

ii) Experience (CL1111L‘1 >/ and cextlllcato of co~corricular4mwi'
Extra co-coarrlculaxr aetivitios e
iii) High School/'nr. cue. Certificate in support=of date of

birth.

C‘)ntd- 22' L]

KV =7
L@}\ X‘:‘ o g_;;k@w
L R
D Cf‘}/‘x “

| et
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they ar:. cligible for the post applicd for as per criteria-detajled in the

e T T T e — s e © M‘i’:’:—mﬂ %_" vy o

-0..00~020-l.;

iv) Tn case of SCUCdU1Od~CaStu/wScheduled-Tribem/‘nc—candidates,la_certi~
ficate in original from the competent authority i.e. Dist. Magistrate/

Deputy Commissioner/ Collector ¢ f your Dist.

4. - Candidate a should producw locunt pass post size photOgraph duly a
attested by tha competent authority , in casc he / she has not alfixed in
the cpplication {esrm.

5. Bonafide 5C/ST- candidates will be paid to and for single scecond class
Rail foresor. lower clascs Bus fare by the shortess route from the station
given by them in the address for corresponcence to“Sh;llong”*non_productionw\

of original bus ticketsts train L.kckcts numlbiers, : _ .

G. - 1LE my of the particulkars stated by ymu in your Appligcat.ion is on verd-
fication, f£ound Jmcompleto —or_wrongr_if_you are frund to have wiLqully
SupLLqud*m“LQrialmlniﬂrﬁ“LlUn rﬁ]HV"nt.LOM‘hLvCOnSJGQIhtqukﬂyf'yDUL case !

w1thout prejudice to any other action that may »e. taken in CONSEUUNICE

theraof, your candidaturewill. sunmarily be o jactod, Candine bravelling TN
. \ .

allowu: . will be paid to you. .
O \
hY 1)

Candidates are also adipisad Lo be ensured befrrn nttendinq intarview +hid
adverticaement notification and if any candidate is found not c¢ligible n£¥gv
verifiction of certificates/ Markshects, hls candidatures will be rCJeCtLQ
and  n~o. Th will be paid to him, as many candldate¢ failed to snbm1t all

the recuired documents. ' '

L .
8. It is your respensibility to make prrper arrangements for the receipy:

or- ro-direction of communication addres sed to you and save, in accept¢onw

circumstances, no plea on non- receipt nr late reesipt of- thi"«CDmmUNAcJt

for wnatever reason shall be “ptpd for postpondnng the date ;f the
Interviow QI for any A~ther purpose. _ '

9. Only LhOJC candidates who are villing to serve any Qhepé in tbe North
Eastcrn Region and Sikkim neod appear for the Interview . S

N.B. In case eof third languago tc‘chgrs Lhey may be posted any “where

in Andia, -
——. ' Yours fa;thful]y

Kol

( <y C. PaplstiiBictol
Y pHONYEIWVDIRDCTOR Bamit} |
Mintstry of Human 11.s wice Develapirens
Reglonal Office, Sluiloa,e 23 001

! -
'
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2t NAVODAYA VIDYALAYA SAMITTI: REGTONAL UFFICE:SHILLUNG:MEGHALAYA- %Q[)
o | 48+11.97

’ ey _
S Ref. No. F.o 1=7/97/NV5(SHR)/Adun/ Panting/ -5 705 Date:
¢ REGD P0ST

To, .

Krishna Triparhi,

Vill+ P.0. Sipah, (Doharighat), : )

DIst, ™Mau (U D) TIn="275%03.

Sube Appointment to the past nf POT/ Y61 ‘PG'J-‘(MathS) ) . )

Sir/ Madam, . v ' .
Dn the recammendnbion of the Selection Committee, I am directed to \’;f"‘

Offex thr: tempomary past n_!’ PG'I‘(Maths)» in Navodaya Vidyalaya

Samiti, on the following texrms and conditions,

1640-60~-2600-EB~-75-23900,

i) The " Szale of pay attached tn Lhe post is fis.

Vour initial pay in the scale will be fixed in

aceord: nee with the normal vules and you will also in addiltion be for usual allow-

ancaa admissible under the rules and oeders in formce drom time ta time .
“. °

ii) You will be on prgbation fur a period of two ycars from the date of appnint-
ment which may be extended At the d¥ncretion of the competent authomity . Fallure,
ta complete the period of probation  to the satisfactien of the cqmpetent “
authopity will rendexr you liahle to dischd}ge frum service.,

idd) You will not be untitlhd too any travelling allowahes for joining the : )
appradnlment, ' _
iv)v Your appuintmmntletl b sabjeoct to your heibg found medically fit by
the competont authorily fopr appointment to thé aforesaid post. This offer of
appointment  ds liaoble Lo be cancelled if you are nob found medically fit. You

afT y therefore, advised to bying your medical e:otificate of fitness.from

-~ » -~ . - 7
the Bivil Suxgeon in Lhe enclosed pecoforms, ' /
v) If the candidate is women , she should  cexlify thal she is nol. in: the ’
family way a2t the time of acceptance of the appointmint o IF however, she is o

ppregnant of twuelve wecks standing ot more st the time acceptance of  appointpont \

as a result of medical test , she will be declared temporaryly ngit and the \
\offei w;uld be held in abeyance until her condinement is cver. She would be med i~
cally re-cxamined and dcclarcd‘fit gix woeks  zfter the date off delivery and her
appointment  would be  subject to production of medical filness certificate

from a Civil Surgeon . She wnuld  dndicate when her delivery xm&xhxxx&mﬁﬁimkma&ﬁ

is expected end also shouid indi@pte the date of delivery soon after it l\
t.kes place,. In cise, the condidate fails-to  comply with thse‘instructions, |
her candidature wosld not be conside red and further correspondance will be

entertained in this regard from her. On production of medical fitness cextificate

she will be  to the same post b ‘ :

vi) On appointmant you will he yequired to take on oath of allegiasnca lo the
constitution of Imdia ox muake solemn affirmation to Lhat efféct in the ‘enclosed
profgrmos from hep . production of medicyl fiiness gzrtificate she will be p
appointed to the samc post. .

Contd..2.a !
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vi) Os oppointacol  voy will be pewauired Lo take on cath of alligance to

the  conslitution of India or mske solemn sf fizmation Lo that effect in the

enclasad  proforma. . . . e
further subject to the submission of a maritfal

vii) The appointment will be
decliration in the darm enclose! and in the tvent of, your having™  more than ones

spouse Living, Lhe appoinbment will be subject o your boing exempted from the

enforcement of the vequirement  in this behalfi, . | . .

viji You shall declare  your Home Town wilhin & poriod of six months -of
y-tnix joining the duty in Novodaya Vidyalaya Samiti.

ix]) Other ceonditions of sorvice wowld b@:QQVGrnmd by themrelcvank ruleé

and crde vs in foree from time 1o time in the Somiti.
<) Yau shioll  prodyes the following . cextificates in orxiginal alongwith

attested copy of cach to the Principel at the time of joining.
as) Degruee/ Diploma Cextificnte of educntional qunlifications.

b)) Secomdoary Schoal/ S50 Cortificate issucd b Lhe Board giving youe date

of bix H‘l..

1

in the prescribed proforma of previous Go%ernment

c) Dischavye Covtificato |

avpointeeng , 1f any, ' L

d) scheduled Chste/ Schigled Teibe Corti©icote, if applicablo, '
¢ Mrdieal e liffeale: of o Lineass fyom Ll Livil Burgeon,

AL If sny declasobion §Given or informebion fu=nishod bybyou proves to he

false or 40 you “re found Lo hawe wil{hlly supressed any meterial information, yay

will hoe liabic to vemove. from sevvice and to zumh other as Samiti may deem
NecunsnTy.

X)) The appoinlmint ie o probation, and p o urely @n temporary basis hence il x

cen b tewminaTod Al ~oy time fron cither side h} giv’. 4y a manth's notice or a

N

ronth's oy din liey theroof,
ks e T . mm ““"‘ “ . . .
XIS VPTTETTY TR oceept , Lhe offer, on the terms & conditions contained in

this  letler, you moy report to the Principal, Navod.ya Vidyalaya

R.K. Nagar. L Karimgan} :
g ] NDist: g Shﬂe~ Cachar.
K e

eritively . 10.12.97 B . -
nesitively on o 9 Ctor proceceding turther for an Induction
Coursa At - You will be prt! nocossary advence by the concorned

"Vi““iV”J;fu‘”““W“Kﬂ”ﬂr'lﬂ/”ﬂ requivemcnbse Durdoyg Lraining  you will he weedoesobond
provided free” buaiding & Lodging nnd therefore, your DA will bLe ves buicted to 1/4

%ﬁ\hﬁp admianrible DA amoint for that period, as per rules.

) 'In case you do notl continge in the eompioyment of the Somiti for a period
of two yeors af tex the comp letion of Induc tion Course,you will have +a refund entire
expendtiture incurred on you an training 5% the Somiti. - h

N . If you accopt . r.):f’f"ur an the above trnrms & conditions, yoy sri-;ould comnyni-
cation youe ﬂcneptuquu theaugh your Employer, if Ny so 06 lo .reach the undcersigned
lLotest by  01,12.97 . Yours ALd thfylly
& L Y@’T/)7
_ ( 0.C, Wff RA )
Copy_furwarded to t- » - DEPUTY _DIRECTOR
"o The District Mogistrate 8 Cheipmon | VT : L
. : .R.K. Nagar, Karimganj,Cachar. e - Deputy Director
e The Principal . NV, R.K N‘ o 'K"WT"“ Navoda %VkﬂnhynSdmN'
. e —-—- R.K.Narar, Karimgan wit FEAvEDh v pimeina te
the date of joining of the person concerned, 'tﬂﬁbﬂy‘.:lwnnw%cﬁﬁﬂUrQﬁwﬁﬂki RNLE
Y Personal file concorncd. 4, 0OF Fice Copy. RcUMnnIOch.Smnouu'7°3Q- t
¢
r o . D.C. MISHRA )
i LT nrnf:‘r‘.“r:yﬁ‘

S .
P ’ o o .
i;Jyd}:24’2’ . - - 5 o
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(Wi duras P stareen, far fa
B U IR Heara)

17-39, AT FTNA, 78 faweil-110043

No.

o
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P {j ~
Qi 4489
Gram : ‘NAVSAM’
NAVODAYA VIDYALAYA SAMITI

(An Autonomous Organisation ol Ministry of
Human Resource Development
Department of Education)

A-39, KAILASH COLONY, NEW DELHI-110048

T

3408001 (7 Linos)

«2-7/97-98 /NVS(Trqg. ) Dated 24th reb.'98

P

» ‘ . // |

SURRSHHA TR T Y :
Plir (morvros) |
TRV nRIMGNANT

To,

NCSAM -
Sub:- Orientation Course for Newly recruited PGTs and for those Rils
xho have not attended any Training Course durlng the last
vyears., .

Sir,

With reference to the above mentioned subject, I am to inform
yYou that the Samiti is going to organise Orientation Courses fa-
new}y recruited PGTsfforthose who ahve not attended any course
Sgréngllagt four years, with the aim at updating their knowledge
i d?2~ w1t§ XIth and XIIth class students for effective teaching

1fferent subjects and to bring them up to desired standard
as per requirement of CBSE.

Since a large number of concepts have now been :

‘ 1 *en changed, therefore
gpdat%ng of knoyledge of the PGTs is felt very necessary which is ‘
one through Orientation Courses., :

b Orlgntati?n Courses for PGCTs will be organised in Collabo-

f%é 2Qagét20§535{ﬂ— ??mgfimes durinY the month of May & June, however
: ~xact sche e and the venue will :C i

due course. of t_i'me. e communicate to you in

the qsyinghileé I am directed to request you kindly to go through

: Syllabus of Sec. & Sr. Sec. Classes thoroughly,Cidentify the diffi arces
_ : . : v diffioult arc

égr?ny,.?n which you would like delibration/discuggion ag length ’

e gif%fe ?rlent§t1on Course for the enrichment of your knowledge.

e cult areas/topics so identified may be enlisted prioritywise

o etenclosed proforma which may be mailed tothe undersigned by

des?gi m;;e}earllest 50551b1e/within week's time, so that the course

: 'Y Dbe prepared accordij 3 z

informed Lhocenr® . rdingly and the resource persons are

Orientation Course or i . it
' ; E ganised by the Samiti are the r
. nta : are
gsgs;iunlgles to the teachers which help them in their professional
5 9n¢ development. ;t is, therefore, Yyour presence in the
urse 1s absolute necessity and under no circumstances you will

be permitted tobe absent in the Course.

S,



.....

[ ]
Participants are entitled f

or TA/DA for attending the
Course as per Samiti's Rule.

Yours faithful Y,

Copy for information to the :-

[t

-
1. The Principal or the concerned Vidyalaya with the
request kindly to expedite the above mentioned
informaE&/n,without any delay.
2. The beputy Director, NVS, all ROs.
o

/

DY.DIRECTOR(TRG.)
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u-39, urg mayd, 3§ feed-110048

qgeyr
Na. F.2-7/97—98/NVS(Trg,)

Sub:~ ORIENTATION COURSE

THOSE PGT

Sir/Madam,

Kindly refer to this office
the above mentioned subject,

dt. 24.2.98 on
the ‘Orientation
conducted at NCERT w.e.f
tion I am directed
Houge of the NCERT,
afternoon. As alr
syllabus of Second
difficult areas, if any,

nay immediately be intimated to the undersigned.
prepared for attending the Orientation C
om the Resource Persons,

YOu ceime-
benefit fyr

Kindly note that the

are the rare o
profes
in the
will be per
for attendi

Togl, Kaus A(
POT Naklv
SRV, |<C\9ukf\1ﬂ55w~

jnformLtion to

mitted absent
ng the course

Copy far
1
relieve the teacher
vVenue ‘a day advance of

2.Deputy Director, NVS,

KA.
Leocer o N
File 0.,
Mate

Mlce Stat?

S WHO HAVE NOT AT
DURING LAST FOUR YEARS.

Course for PGT

) W e WA v -
,'A«My.-u,\'.v,\.._‘;:-v SO L WA ot U
{1 5 o - ’/;()
INNERURE ~ VI 20
/) \/ et — ‘:mtm' (__//
Gram : ‘NAVSAM'
NAVODAYA VIDYALAYA SAMITI i
{An Autonomous Organisation of Ministry
Human Resource Devealopment
Department of Education)
A- 39, KAILASH COLONY, NEW DELMI-110 048
< frais
VALY : ated i</th April, 1998
’3c)-\ - 331
\‘.M K—@x . \‘\\\. o~ {\R' C p ‘
\‘N"(‘ ’ /l_/’ A\ R e <
e Nt
LG e

\ \“ ) "’(\ .
FOR NEWLY RECRUITED PGTs AND“FOﬁi’

TENDED ANY ORIENTATION .COURSE
, o ,
Va no .

letter No.2-7/97-98/NVS(Try.)
it is now decided that

HimdiAEng/APHY/CHEM/MATHS will be
1 [ a9 to S9/¢/48 o In this connec-
Guest

to say That you are Feghired Uo reach NIR
Sri Aurbindo Marg, New Delhi,
cady intimated, you may kindly
ary and Senior Sec.

xr
' pportunitiesﬁﬁe
slonal growth and de
course is absolute

IER Fqﬂ/\/\ -
ZT (éNSQ(lAVw>

-Principal of the concern
concerned well 'in time so

positively by (ult[9)
go through the -
Classes thoroughly and the

on which you feel discussion at length
Kindly see that

ourse for maximum

———— . e e

jentation Course organised by NCER%

P the teachers tremendously in their
velopmgnt. It is, therefore, your presence
necessity and in no cxrcum$tance§ you

in the course. You are entitled for 1a/DA

as per Samiti's Rule.

s

———— e

Yours faithfully,

( NIRANJAN SINGH )
DEPUTY DIRLITOR(IRG. )

request kindly to
that he may repch
course.

Deputy Directéffffg.)

ed vidyalaya.with the

the commencement of the
All Regional Offices.

AY A VIDWATLAYA
oAt T KANTIMGOAN?

Princion/




Annexure VII

A committee of the following teachers

is formed to enquire ad subnit the report

by 27.11.98.

1. Sri R,p.Misrsa, PGT (:!-I’:!.s)
2. 5ri S.K.Singh PGT(Chem)
3. Irs. K.Iripathi [GT(Hsth)
& Houszs Mistress

T'o
The Principal
TNV, R,K.Nagar, Karimganj{Assan)

Sub s Regardinz the contempitfious incident that occured in
the midnight hours on 22,11.98 and request en

initiating strong disciplinary action against the
accused,

Ref. The written statements of the girl students of class
IX to XII and acceptance of tle accused.

Sir,

With reference to the subject citied above
and as per the statement furnished by the girl students
o@ claéses IX to XII regarding the contemptuocus incident
that occured in the midnight hours in the campus
on 22.11.2\/8;,.«‘{1'&/{ which Mhs, Ferdause % Master K.sn:tyan Biswas
of‘f" lass XIT Sc, af@ j.r?v?i’ffed”iri absolutely serious and
demanﬁdé strict disciplinery action against the accused,
According to the verhal & written statements of the girl
students and the acceptance of Shamima Ferdause, copies
of which are enclosed herewith this letter,the conduct of
both the W students % absolutely against the norms

of ¥idyalaya and is ablot on the easterm and reputation of
the Vidyalaya.



Being a house m'is‘tress and a lady, it i1g really
very shocking for me and for whole of the Vidyalaya
family seeing the graviiy of the @ffence, it is my
fervant request to you to initiate strong ﬁiaci);\plinary
action against the accused to avoid any such type of
mié@ppéaning in future in th;. Vidyalaya. For the welfare
of the Vidyalaya the ecused students should be expelled
imrediately, failing which I will not be responsible far
such type of occurence in future, |
This is for your kind information and imrediate
disciplinary action from your end.

+

Thanking you,

Yours faithfully,
Krishna Iripathi

(Smt. K.Tripatni)

H/M. -Lanni -Be{ House (Senior)

Place: R.K.Nagar | TV RE, Nagar Krji.Assam.
Date 23.11.98 _
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OFFICE OF THE PRINCIPAL
JA\J/\HAR NAVODPAYA VIDYALAYA$ s RAMKRI SHIA NAGAR,
KARIMGANJ 1 1 ASSAM,
Ref JNoWF o, 2-38/INVRK/'98/10 (4 q - L0 pates 17.12.98
S
To _,3 """ T e

The Principal,
Jawahar Navo.aya Vidyalaya
PailapOOJ. 0 si IChaIJQ

Subs Recovery due from Mrs. Krishna TripatioPGT(Maths).

Sir,
An amount of Rs, 16,150/~ (8ixteen thousand one

hundred fifty only) stands recove able from Mrs, Krisma Tripat

PGT(Maths) for the following shortage of furniture items which
were under her charge during her tenure at J.N.V. R.Xe. Nagar,

Krximganj.
il.No* Name of items ' uantity|[Rate fotal cost
01 | Bench & Desk , 10 1450/-|14,500/~
02 | mual Desk & Bench - o1 1680/~} 1,650/~
Total. lslijgﬂg
Yours faithfully,
-gd;/— —
( R. A, 8INGH )
Principal,
Jawahar Navodaya Vidjpalaya
pamkrishna Nagar,Karimganj,
Copy to 1= Agsam,
-/1, Mrs, Krishna Tripari, PGT(Mafhs) for information &
Recessary action,
2, Personal File. ’TZ P )
3, Office CODY. , Va5 101
.gl@u ‘ { R, A.,\smou )
e . Bt PRINCIPAL.
Ve
/ ()L‘ rf‘
JkQK
EEE
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i '-{Eflﬁ’l IBEIGRS JAWAHAR NAVODAYA VIDYALAYA

Cf s (e e wecess (Ministry of Hurman Resource Development:
' i Deptt. of Education Govt. of India.)
Pailapool, Cachar Assam, pin- 788 098

FTRIAUIIA S AR LTI RTINH Y

'

wih / Rel. .F.6.2/JMVP/99/“r,,UJ . Praes | [Daie*.19.2.99

OFFIZE_ORDER

Ref:.No.3(1)/NVS/(SHR)/Execu.l;iun/'IGG!S Dateds7.12.98

I view of the construction of tempnrary Staff Quarters
(with three partitions) the followiny mcmber:s are  instvvcted to
cnllect the Quotations -Minimum 3 Noc from the local market for
vurchasing the rav materials ac per given in the 1ist available
in our office,

Thay are recauasted tor look after the ~onstruction work
alsne Mr.pP.B3aishya LDC will help the commition to compleobe the
work with in Budact o Rs. 58,000/~ only.

The comstruction work must he enmpleted before 2h.3.99.

AV Mre.Krishan Tripathi, 1/c ?9;«
PGT Matbsa. !
2. M1-. Sudhir Kumar
T English
30 NI‘. V.I'f.Pa'](]Cy,
TGT Hindi

4, Mr. E.A.Shimrah,
PRT

\

Y\ () 3
(V.R ;\}d\a\,\/) \‘3\\‘) )f.\‘\q

P."igcinal‘, v \w\\‘ - :u\/u.
vawﬂmfﬁﬂbliapgg&,v‘~'”

) fyab
er[\y try .- [ i
le The concern staff. .
2o mEFice fFile. }
! . :
{ ;(1,‘ .f«- \(\k '
Lo / ¢ AN
(V.R.Y2dav) . Vg e

Prindipel,
SERa R oy L

khkokkih
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OEFACE OF THE PRINCIPAL JAVWAUAR NAVODAYA VIDYALAYA.PAIDBA®DOL.
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- F.NO.3.8/pf/kt/99/ 427 2_ Dat®d,10,4,99,

OFFICV ORDER

In persuance of letter No 1/PF/kT/97/NVs(8NR)/91S9 Dated,31,3.,99,
of Deputy Director NVS Regional Office Shillong, Mrs. Krishna Tri-
pthi PGT(Maths) is Directed to submit her certificates/Digree 4in

orginals in the office before 20-4-99 for onwards submission to

Dye.Director NVS Regional‘ Pffice Shillong,

o (vandasan
Pxincipal,JNV Pailapool
Cachar, Px-anpu‘ﬁ,

Civahay Wavodaya Vidrrlaym
‘pool.Cachar. Assam-" " 12)F
1) To The Deputy Director NVS Regional Office Shillong,

Copy for information

2) P.,F.Concerned,
3 f’ereon Concernes,

4. Office File. ' E ) )

. ? R A

g ( V.o Yadhv) /7"(

' Principad,JNV, Pailapool
Cachair, rﬂndpﬂ

MR AL AANKA KR ARD N A famharﬂavodaya'Vidyam)z.
¥ lepool.Cachar. Anxim-7BRQOY °
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// HOMBUAYA MEHVALAT L GLDZ . *REGIONAL AFFTOR ;. SHILLONG s . ...
/
/ PHONE NO ¢ 233361 . 3
/ 233362 (Fax) : _ ' /9{. /O)“)I '
7 233363. - —
Ref'N”'F~]:/PF/KT/97/NVS(5HN)/L87/ | Dated -; 26.04.99,

i

LonrM-_1v

' Order of tormination of service Issued under tLhe
Proviso to sub-rule (1) of Kule S5 of Central Civil Services
" (Temporary Servioa) “ules, 1965, whore the Appointing Autho-
rity is the Deputy Director, NHvodaya Vidyalaya Samiti,Regional

Office, Shillong.

I'n pursuance of *“he Proviso to sub~rule(1) of Rule
5 of the Central Civil Services (Temporary Service) Rules, 1965,
the Deputy Director hereby terminates forthwith the services of
Shui/Gme. /Kumark  Krishna Tripathi, PGT(Matnhs) and directs that

p@?%he shall be entitled cvo =laim a sum equivalent to the amount
. z .
of h&5/her/ pay plus 4llewances for the period of notice at the

same rates at which b//shv vn5 drawling them immediately before

the termination of hii/her ¢ orvice, or, as the case may be, for

the period by which such notice falls shorl of one month.

~

[

Saation :yvs, /0, shillong. T 52w‘

Cf

Date P20.04.99.
- . / o Of}'\/
( D. ¢. MISHZA )
To DEPUTY DIRECTOR.

ﬁﬁri/srnt— /R:‘}—(ﬁ%i{i" Krishna 'I‘J:'ipathi
PGT(Maths), Juv, Pailapool, Silchar -

(Aasam).(;””&wfﬁ p/bgnu{PwQ>
” /'/

Copy Lo ) .
l. ¥rincipal, JNV.Pailapool, Silchar (Cachar).

2. ACR file.

VUEPUTY DIRECTOR.

Vel

bk%ﬁfw{ /(L/)
: 30 ///;V,}}\.
I \\}\\q'/
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JAWATAR HAVODAYA VIPNALNCA 3 PATLAZOOL 1 CACHAR 1 ASSAM 3
UO.r.a.u/PE/KT/JNVP/99/7J\f{ ’ ' Dateds07.6.99

OFFICE ORDER
' Conseguent upon the letter NooF.l/PP/KT/Q?/NVS(SUR)/
39] dated 26.4.97/4-5 received on 10.5.99 at this end, you are

hereby relisved wW.e.f. 10.5.99 a/N.
rou are hierasby made payment of one month salary in

1iew of one month notice.

The detalls of the payment. ara as under.

l. galary £0r 01.5.99 to 10,5.99 - R8,3732.00
2. . Balary for one month in lieu
" of one month notice qts. 8904.00
3. Arreal of Dol
01.1.99 to 30.4,93 = Ri, 2680,00

Total 1 3%« 15214.00
The Firilncipal JNV, RL,KNIGAK Karimganj has roquested

viGge his letter No F.2~38/JNVRK/98/1049-50 Gt.1Te2.98 to reoover
the amcunt OFf R5e15150/- (.5ixteen thousand one hundred f£Lfty )oenly.

Your above refered salary is forfeited against the
recovery and you &re requested to deposit the palance amount Of
Rs, 834.00 (Rs.Eight hundred thirty four) only in this offlce before
30.6.99. |

ﬁt\&?‘i /)f( 6\ A4

{(V.R.Yhdav)

rrincipal,

Cachar,Assam

Copy for information please.

1. The Deputy Director, NvsS, R.O. Shillong ~3,

2 The Principal, ENV, R.K.Nagar, Karimganj, Asgam.

3. Personal file.

4. Office file. ‘ )

S Mrg. Krishna Tripathl, PGT mMaths. %

bo 4

thw/”7=\
(v .R.Yadav) \(Q W |

,(?
Principal, '
Jiv,Pallapocl,
rachar , AGS M

tpcletd
rdre T vmﬂ"""‘f”t
n ‘&'\"\'u '-.l‘i;"t o ' ’1%809
et

2 V‘)OO\.C/“"" et

Rk ,
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FORM NO. 4 '
( See Rule 42)

In The Central Administrative Tribunal

GUWAHATI BENCH : GUWAHATI

ORDER SHEET
APPLICATION NO. 205 OF 199 9

Applicant(s)  Mrs.Krishna Tripathi
Respondent(s) Union of Indixz & Orse
Advocate for Applicant(s) Mr.A.K.Goswami

. HMs.aJTalukdar

Advocate for Respondent(s) ¢.G.5.Ce

Notes of the Registry Date Order of the Tribunal

Administrative Menber
This apwlication has been flled to
set aside the Annexure XI order dated

26-4-99, terminating of service of the

. .{‘k‘

~ Vwynal

1965. The applicant being aggrieved by
the order submitted a representation
dated 14-6-99 before the Director of
Novodaya Vidyalaya Samiti. The represen-

representation was filed only little
more than 2 weeks before filing of this

for disposal of the representation has
approached this Tribunal. Normally, the
applicant should await 6 months. We feel

that he may come only after expiry of

i o ‘contd/-

' 5=7=939 Present: Hon'ble Mr.Justice D.N.Baruah

Vice-Chairman and Hon'ble Mr.CG.L.Sanglyine

applicant under the provision of Central

Civil Services (Temporary service) rules

tation has not yet been disposed of. This

application. The applicant without waitirg



o,

e

0eA. 205 OF

39— M

Notes of the Registry

Date . ‘

v+ Order of the Tribunal

r5—7—99

| 6 months period. In view of the above

we cannot entertain this application.
Appliication is dccordingly, dismissed
4s premature, We however direct the
Director of Navodaya Vidyalaya Samiti
to dispose of the apblication:as early

‘as possible. The applicant may also

approach the authority for early dispdéal

of the representation. D
Mr.Aok,Goswami learned counsel for

the apolicant prays for ix:xter“im order

and submits thatthe posﬁfmay ﬁot be

tilled up by any adhoc/temporary employea

The applicant may réduest the authoriﬁy

in this regard. No costs.
N
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Fx 6460159 Gram : Navsam .
Novodaya Vidyalaya Samlti

(An autonomous Organission of Mini

stry of jluman Resource Deve10pment"
. Department of Education
A-39,Kailash Colony,New Delhi 110048

No.E.No.2-47/99-NVs(Estt) =~ Dated 10.12.99
o Regd Post.

Memorandum

With reference to her representation dated 14th June '99
and in persuace of the directions dated 5th July'99 give:
-n‘by the CAT Guwahati on the applic&ion No.205 filed

by her against the termination order dated 4th May'99
issued by the Regional Dy,Director of the Samiti at
'Shillong, Smt. Krihna Tripathi, ex-PGT(Maths) of
JNV'%X{;har in Assam is, hereby informed that her

cage was considered carefully taking all aspects
intq.consideration by the competent authorityand
not been agreed to her request for setting aside
tﬁe impugned termination order keeping in view

her work, conduct and _performaces reflécted in her

ACRs{ and Ranel Inspection Reprts,\which confirms
fhat she was not competent enough to hold ﬁhe post of
teacher in Nelodaya Vidyalaya . Her representation,
therefore is rejected with no relief,
This issues irth the approval by the Director
NVS.
(V. Rama Rao

Smt.Krishna Trlpathl Joint Director,Admn.
w/o. Harinath Tripathi

V & PO Mahammadabad Sipah
Daurighat
Dist. Mau(UP) 275303

; %\Kf:@’ \@V
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 GUWAHATI BENCH ::
GUWAHATTI

ORIGINAL APPLICATION NO., 62/2000

A

smti, Krishna Tripathi eees Applicant.
- Versus =

Union of India & Ors. ees Respondents,

The Written Statement f£iled on behalf of the

Respondents No, 4, S and 6 :=

1) That all the averments and submissions made in

the Original Application are denied by the answering

respondents save what has been specifically admitted herein

. and what appears from the records of the case.

- 2) That save and except those which are matters of

- records of the case all the averments made in paragraphs
~4(a), 4(b), 4(c), 4(d) and 4(e) of the Original Application
' ( hereinafter referred to as the O.A., ) are denied by the
ﬁanswering Respondents, Initially by Ordef dated 9.,9,.96 the
_applicant was appointed as TGT Maths on contract basis.
Thereafter vide order dated 20,11.97 the applicant was
offered the temporary post of PGT (Maths) on terms and
conditions mentiomed in the said order dated 20.11.97, One
;of the condition was that the applicant will be on probation
1for a period of two years and failure to complete the period
ﬁof probation to the satisfaction of the competent authority

Ewill render the applicant liable to discharge from service.

contd,...
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3) That with regard to the statement made in para-
graph 4 (f) of the Original Application it is denied that
due to the applicant's sincerity in duty the results of

the students in Mathematics was 97%. As a matter of fact

the achievement of 97.2% result in Mathematics subject of
Class = X Board Examination, 1998 was due to the best effort
of the Applicant's predecessor who had completed the syllabus
by the time the applicant had joined her duty. During the
Academic year 1998=99 the‘Applicant was teaching Mathematics
in JNV, R.,K, Nagar from the beginning of the academic year
till 3,12,1998 and the result in Mathematics subject was
only 70 % whereas in English, Hindi, Science and Social

Studies it was 94%, 100%, 100% and 94 % respectively. It is

K/,t'iue to her bad performance, That 10 out of 33 students

failed in Mathematics subject in the Board Examination and
as a result Vidyalaya achieved dnly 674 result, causing
bad image in successive years, Had the applicant been

little efficient and sincere the result would have been 94%.

4) That save and except those which are matters of
records of the case all the averments made in paragraph
4(g), 4(h) and 4(i) of the Original Application are denied

by the answering respondents,

5) That the statement made in paragraph 4.j of the
O.A. the applicant continued to render services at JNV,
Silchar to the satisfaction of all concerned is emphatically

denied by the answering respondents, As pointed out above

contdeees

P
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the performamce of the Apblicant during the period of her
probation had never been satisfactory. The contention that
the applicant earned trust and confidence of the school
authority and for which she was choosen to look after the
construction work is absolutely misconceived, in as much

as, the same is not relevant for deciding the issues involved

in the instant case.

6) That save and except those which are matters of
records of the case all the averments made in paragraphs

4 k of the O0.A, are denied by the answering respondents,

7) That with regard to the statement made in para-
graphs 4,1 and 4. of the Original Applicatbfon the answering
respondents beg to state that the performance of the applicant
| was assessed by the duly constituted Departmental Promotion
Committee ( DPC ) for declaration of result of probation
‘/based on the probation report and ACR, The DPC had recommen=
| \// ded to terminate the service of the applicant with immediate
effect under proviso to Sub Rule (1) of Rule 5 of the Central
civil Serxvices ( Temporary Services ) Rules, 1965 and
according to the tems and conditions of the appointment

order dated 20,11,1997,

A copy of the Probation Report including the
remark of the DPC is annexed hereto and is

marked as Annexure - I Series,

8) That save and except those which are matters

contd,.ee
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of records of the case &l1 the averments made in paragraph
4.n, 4.0,»4.p and 4;q of the Original Application are
denied by the answering respondents. The temporary services
of the applicant was terminated , as noted above, on the .
basis of recommendation of the D.P.C. The impugned action
is based on bonafide exercise of power and no element of

arbitrariness is invoked as alleged by the applicant.

9) That with regard to the statement made in
paragraph 4,r of the Origisnal Application the answering
respondents state that part time appointments were made

keeping in view mf the interest of the students,

10) That the grounds taken in the Original Appli-
cation in paragraph S are no grounds in the‘eye of law
and, as such, the O0.A, is liable to be dismissed with
gost ., At the outset it may be pointed out that the impugned
action has been taken in public interest keeping in view
relevant consideration, The remark of the D.,P.C. are very
serious. It has been observed that the applicant is very
IUEbstet : ,
poor academically and that she is incapable of handling
plus two level students. Even after shifting to Class X,
she ;niserabl; falled to satisfy the ac:a—:nicﬁ ;;uirments
of the students., Both the Principals under whom the
épplicant worked had given édverse remarks and the same
have been endorsed by the Reviewing Officers. Therefore,

the D.P.C. recommended for termination of sexvices of the

applicant. It would thus appear that there is no illegality,

contdesee
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irratiBnality and/or procedural impropriety in the decision’
making process. Needléss.to say that this Hont'ble Tribunal
is not sitting in appeal to substitute the views of the
D.P.C. Therefore, the Original'Application is liable to be

dismissed with cost,.

11) . That under the facts and circumstances stated .
above, it is respectfully submitted that the challenge in
the Original Application is devoid of any merit and the

same is liable to be dismissed with cost.

VERIFICATION

I, Shri Vikram Sihgh Ranawat, presently working as
In-charge Deputy Director, Navodaya Vidyalaya Samiti, Regional
office, Shillong do hereby verify that the statement made in

paragraphs 1, 3, 5, 9 and 10 of the Written Statement are true

-

to my knowledge and those made in paragraphs 2, 4, 6, 7, $ and
8 being matfers of records of the case are true to my informetion
derived therefrom whih I believe to be true and those made:in
paragraph 11 is based on legal advise. I have nof suppressed any

material fact.

I‘ﬁ; TM'ZOO) MM__//Q .
CV«S-KﬁNﬁNRT> |
SIGNATURE -

Date

L2 2

Place ¢ Guwahati,
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INSTRHCTTON REhD CAREFULLY: o ‘
Each Officesr? s ability and Fltnpss &in hls PRESENf‘dccUpation or for

promotlon'-uy be appralsed with a reasonable degree of accuracy and unifor-

'mlty, through thls report The assé%smant ijqulrcc‘tna-ﬁp;ra’qal of an

folCer ln terms of hls ACTUAL PERFORMANC It is essential therefors thwt

~snap. Jngcment be replaced by careful dnalysis as you are b011d1ng up }
admlnlstratlve leaders of tommrrow. -
: Please follow these instructions carefuylly:-

-1, Disregard your general impressicn of the officer and concentrate on
one factor at a - time. s . .
! 2, Study carefully the -implications of each factor.
‘ 3. VWhen zssessing an officer,call to mind lnstanceg that.are typical of
his work and way of acting.Do not be influenCQd~by UNUSUAL CASES
. which are nﬁt typmcal . |
A Make your zssessment with thc utmost care and thought.00 NDT
ALLOV “Fu. JOWAL FEELINGS TG GOVERN YOUR ASSESSMENT. o

! After you have given your asse semcnt for each fa ctor, please sam
» I . .

up’ your. general views aboutﬂtkn of fifgr lucLC&ﬁiﬂg-iﬂmit any

addltlonal factors partlcularly those| related to his. INTEGRITY
and ablllty to correct hlmsalf if 'his faults are pointed out
e 6 hima
88888888888
. PART ~1I
_ PERSONAL DATA,
(To be fﬁfied by Office )
Lt KRISHN/
J1-5-71964
15Se, Achar
3G

S Oate on Wthh thc p;chatlonury |

ﬁ O .AJM_“

Nt APOOL‘ QI LC AR,
TNV, PAIL o

(4

71, . Name’ of Probatloner

24 Date of Birth

7’7&2//9/97r}f/

=

Lad

3. EducatlonalmQualificatinn

-

ya. dgf}ﬁﬁ

. 4.p Dote of appointment as
PrOL"t:L

pcrlod viill be/was Pomplete¢

ae

6. Dctélls of extensions of
probation, if. any-
7. Vidyalaya(s) in which 1mploynd
during the yeax
8. Period of absence from duty
on lecve, etc. durlng the —_—
yeak .
3. Details of in-service tlaln;ng ; :
course/workshops attended C ' i
_ during the deputatlon period’; : L
10.. Total experience prior to : ‘ . : o
dppointment on probation. e — !

Contd/~ page=~2. t
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IN THE CENTRAL ADMINISTRA%‘VE TRIBUNAL; ADDITIONAL BENCH;

GUWAHATI

0.A. No. 62/2000

Mrs Krishna Tripathi =
Applicant.

~Varsus-

Union of India & ors.
" ...Respondents.

A Reply by the applicant to the

Written Statement filed by

Respondent Nos. 4, 5 and 6.

1. That all statements and contentions made in the

' Written Statement which are not specifically admitted here-

inbelow and those which are contrary to the record shall be

deemed to have been denied by me.

| 2. ~That with reference to the statements made in

1 paragraph 1 of the Written Statement, the applicant reiter-

ates and reaffirms statements made in paragraphs 4(a) to (e)

of the application.

23, That the statements made in paragraph 2 of the

' Written Statement are admitted.

2, 2200207

b
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4. That allegations ' made against the applicant in

| paragraph 3 of the Written Statement are denied as false and

baseless. It is stated that the role of the subject . teacher
in the crucial months prior to the examination cannot be
over emphasised and as such the applicant% efforts had cer-
tainly contributed to the achievement of 97.2% result in
Mathematics in the Board Examination. It is relevant to
point out that upto 4.12.98 is the academic year 1998-99,
the applicant had taught mathematics in Class XII and in the
Board Examination of 1999 for Class XII, the result was 100%
in mathematics. The respondents have not disclosed thesmate-
rial fact to portray a negative and incorrect picture of the

applicant. It is stated the code for mathematics is 041.

A copy of the result sheet of the Class XII

; Board Examination of 1999 is annexed hereto and is marked as

| Annexure:A.

{5, That with reference to statements made in para-

graph 4 of the Written Statement, the applicant reiterates

and reaffirms statements made in paragraphs 4 (g) to (i) of

the application.

6. That the statements and allegations made in para-

igraph 5 of the Written Statement are not correct and the

Zfﬂm 3{1 )pjlu‘

ékgi%%n«.‘°3<ik5ﬁé;
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same are hereby denhmwllt is stated that at no point of

time were there any complaints againét the applicant or
indication of dissatisfaction with her work. That apart the
fact that the applicant was entrusted with the responsible
task of looking after the construction work of temporary
staff quarters is a clear indication of the confidence re-
posed in the applicant and denial of the same in the Written

Statement is only made for the purpose of the case.

7. That with reference to the statements made in
paragraph 6 of the Written Statement, ske paragresph & of the
WniAsben  Frasemend, the applicant reiterates and reaffirms

statements made in paragraph 4(k) of the application.

5 8. That with regard to the statements made in para-
i graphs7, 8 and 10 of the Written Statement, I state that the
} applicant’s probationary period was not even overrwhen the
ﬂ DPC made the recommendation. It is also relevant to state
| that thé applicant was never at any prior point of .time
iinformed about any inadequacy. The applicant was also made
'Principa1~in~Charge after 16.4.99. The finding that the
;teacher is academically very poor is ébsolutely incorrect.
iTha petitioner has a uniformly good academic career. The

lapplicant passed the High SchoolN\Final‘ examination with

583174

165.6% marks,; Class XII with 53%; B.Sc. with 3&%; M.Sc. with

162.4% in Mathematics. The applicant had also obtained B. Ed.
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degree. The applicant gtates that there is. no  basis for
making the obseryation b;\the Departmental Promotion Commit-
tee, The so-called adverse remarks had never been communi-
cated to the applicant and as such the same cannot be taken
into consideration for making any appraisal. The applicant
further states that the order of termination has been passed
withéut affording any opportunity to the application on
irrelevant consideration. It is further statea.that at no
point of time the applicant was given to understand that she
was transfefred to JNv Pailapool, Silchar for any alleged
deficiency and as such the impugned order of termination is
liable to be set aside and quashed.

The applicant c#aves the indulgence of this

{ Hon’ble Tribunal to produce copies of the mark sheets as

Annexure:B series.

29. That with reference to statements mage in para-~
T?graph % of the written statement the applicant reiterates
land reaffirms statementsmade in paragraph 4(r) of the appli-

lcation.

?10. Thaf the statements made in paragraph 11 of the
fWritten Statement are not correct and the same are hereby
;denied. The applicant states that in view of the facts and
Ecircumstances of the case, the Hon’ble Tribunal may be

Ppleased to grant the relief as praved for.

Feighn Daipal



VERIFICATTION

I, Mrs Krishna Tripathi, wife of &ri Hari Nath:

. Tewari, wvillage and Post Office M.$., 8ipah (Doharighat)
~ Distict Mau (U.P.) 275303, do hereby verify that the state-
_ ments made in paragraph$ 1 to3, 8§, 6, 7, 8 to 10 are true to
my knowledge, those made in paragraphs 4 are true to my

information and I have not concealed any material facts.

Xolshna ot peithi

Signature.
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